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Urdes FBubz 130 of the Tamil MNadu Legislative Assembly Rules, ihe following Bill
which was introduced in ihe Logisltive Assemibly of the State of Tamil Made on
Ind September, 2016 is published togetner with Staternerd of Oljects and Reasans for

g-anelal ifarmalean —

LA, Bill No. 16 of 2016
A Bill ta amend the Tamil Nadu Music and Fine Arts Universily Act, 2013,

BE il enacted by the Legisiative Assembly of the State of Tamil Nadw in the
Sixty-seventh Year of the Reputhc of India as follows: —

1. (1) Ths Act may be called the Tamil Nadu Music and Fine Ars Uiniversity
[Amendmant) Ast, 2016

2} It shall come into force on such date as the State Government may,
by nofification, appoinl

2 In section 11 of the Tamil Madu Music and Fing Arts University Act, 2013
ihereinafter referred to as the principal Act), in sub-section (2), for the expression
“The nominee of the Government”, tha axgression “The nomines of the Chancellor
shall be subsitutad

3. In section 13 af the prncipal Act, in sub-sectian (1), for clauge {(a), the
folicing clause zhall be substitutad, namely.— '

“{a) The holder of the post of Registrar shall be a person naot lower in rank
than that of a Professor af Whe University.  If no Professor of Lhe University is
available, then, an Associate Professor of the Universily or college or gn officer of
{he Government nat lovweer in rank than that of the Depuly Saecretary 10 Sovernment
may be appointed as Registrar,”

4 In section 19 of the principal At in sub-section (23, undar the heading
‘Class 1l — Otner Members” after item [d), ne following item shall he sddad,
namely —

“lg) Twa Principals nominated by the Vica-Chancellor from amang the
affiliated colieges other than the colleges specified in the Schedule.”.

5  |n section 22 of the prncipal Act, in sub-section (1), under the heading
“Class | — Ex-officio Members”, after item (g], the fellowing item shall be added,
namelhy:—

*[h} Princapal of Kalaikaver Fine Ars College, Tiruchirappatli.”.
G In section 55 of lthe principal Act,—

{1} for sub-sactien (1), the following sub-section shall be substituted, namely:-

‘(1) Subject to the provisions of sub-sections (2] 10 (G), the Chennai
University Act, 1923 (Tamil Madu Act VIl of 1823), the Madurai-Kamaraj University
Acl, 1965 (Tamil Madu Act 33 of 1545) and tha Bharathidasan University Act, 1951
{Tamil Madu Act 2 of 1882) (hereafter in this section referred 1o as the Liniversity
Acts) shall, with effect on and from the appointed date, cease to apply in respect
af colleges specified in the Schedule

Explanation —Far the purpase of sub-section (1), "appointed date”
means,—
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Orission of
sgchagn 57

Substitulan of
Sehedule.

ia) in 8o far as it relates to the colleges specified in Par-l of the
Schedule, the date appointed under sub-section (2 of section 1,

(b) in sa far as it relates to the colleges specified in Part-Il of the
Sehedule the date of commencemant of the Tamil Madu Music and Fine Ars
University {Amendment) Act, 2016 7

{2} in sub-section (4], for the exprassion, “Chennai University, Bharathidasan
University”, oocurring in six places, the expression "Chennai University, Madurai-
Kamaraj University or Bharathidasan University” shall be substituted;

[3) in sub-secton (5), for the expression, “Chennai University and
Bharatnhidasan University” oocurming in bwo places, the expression "Chennai Lniversity
Madurai-Kamaraj University and Bharathidasan University” shall be subslituted,

T Becten 57 of the principal Act shall be omitted.

B. For the Schedule tha following Schedule ghall be substituted, namely:—

‘THE SCHEDULE
(Zeg sochons 1 02, 6 and 58)
PART - |

1 Tamil Hadu Sovernment Music Callege, Chennai.

Tamil Madu Gavarnment Music College, Madurai

W R

Tamil Nadu Governmeant Mazic College, Tiruvaiyary

4, Tamil Madu Gavarnmenl Muss College, Coimbators

!'_1|

Government Fine Arts College, Channat,
6 Govarnrmenl Fing Arts College. Kumbakonarm.
/. Gaovernment College far Architecture and Sculpture, Mamallapuram.

B. Kalaikawveri Fine Arts College, Tiruchirappaill.

PART - Il
1. Tamil Isaikalloori, Raja Annamalai Mandram, Chennai

2. Sathguru Sangeetha Vidyalayam, Madurai "
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STATEMENT OF OBJECTS AND REASONS

For the development of mugic and finge aris in the State of
Tamil Nadu, the Tamil Nadu Music and Fine Arts Liniversity Act. 2013 (Tamil Nadu
Act 30 of 2012) was enacted o establsh the Tamil Nadu Music and Fine Arls
University, In order to give representation to the callages affilizted to the Tamil Nadu
Music and Fine Arts University in the Syndicate and Aczdemic Council of that
Linivarsity and to transfer two colleges affiliated lo ofher Univarsities to the Tamil
Madu Music and Fine Ars University, il s proposed to amend the szid Tamil Nadu
Act 30 of 213 Accordingly, the Government have dacided fo amand the said Act
far the anove purpose,

2. The Bill seaks to give aeffect to the above cecision.

SEVOOR 5 RAMACHANDRAN,
Winizter for Findy Religiows and
Charifable  Endowmants Daparirmeant,

ANMP JAMALUDEEM,
Seorolarny.



